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to outstanding demand as on  31.12.1 995 is given 
below : 

(1)  Age-wise analysis o f  arrear demand 01 
Corporation TaxNncome Tax 

4 (Rs. ~n crores) 

( i )  Over one year but Isss 
than 2 years 13069 57 

( i i )  Over 2 years but less than 
5 years 4367 88 

( i i i )  Over 5 years but less than 
10 years 963 81 

( iv)  Over 10 years 512.29 

(2 )  Amount-wise analysis ol arrear demand of 
Corporatron Tax/lncome Tax 

(Rs in crores) 

No Net Arrear 

(I) Cases upto 4624447 1641 61 
Rs.  one lakh 

(11) Over Rs one 89629 1080 09 
lakh but no! 
exceeding 
Rs 10 lakh 

( i i i )  Over Rs 10 8801 1502 83 
lakh but not 
exceeding 
Rs one crore 

( I V )  Over Rs one crcre 1372 5943 1 ! 

(31 The rnlormatron regard~ng  dosster cases 
o t  Outstandifig Demand exceedrng Rs one 
crore is grven below . 

? No 01 cases Outstandrng 
Demand 

West Bengal 
Maharashtra 
Delh l  
Punjab 
Haryana 

: J B K  
, M P. 

Gujarat 
Rajasthan 

I Kerala 
I Andhra Pradesh 

( R r .  In crores) 

869 59 
13527 5 1 

1024 05 
57 57 
19 10 
15 60 

48 38 
224.98 

6 0  70 
6 84 

59 92 
7 3  73  

30 47 
24 75 

227 51 
246.53 
160.37 

(c)  The following are generally the reasons for 
the outstanding demand : -  

( i )  Demand not falling due 

( 1 1 )  Demand claimed to have been paid but 
pending ver i l icat~on.  

( i i i )  Demand s tayed  by  Cour ts ,  Set t lement  
Comrnisslon, Tribunal and I.T. Authorities 

( iv )  Demand for whlch instalments have been 
granted. 

(d)  Various actions prescribed under the Income- 
tax Act, e .g,  attachment of movable and immovable 
properties of defauletrs, prosecution, imposition of 
p e n a l t i e s ,  de ten t ion  In  p r i s ~ n ,  a p p o i n t m e n t  o f  
recelver for management of defaulter's propert ies 
are taken for recovery of the outstanding demand. 
B e s ~ d e s  various steps are taken to effect recovery 
of demand lncludlng grant of lnstalments and where 
Issues are locked up In appeal, appellate authorities 
are reques ted  to d i s p o s e  of t h e  a p p e a l s  
expeditiously. 

In Ihe cases of arrears of tax due from Notifled 
persons lnvolved In security scam. as per provisions 
of the Specla1 C o ~ r t  Act all properties, both movable 
and immovable belonging to the Notl f ied person 
stand a!tached s ~ ~ u l t a n e o u s l y  with the issue of the 
Not i f~cat~on Therefore, ~ r !  respect of all demands that 
have slnce fallen Into arrear. the department has 
t , ! e d  appl~cat~ons wlth the Speclai Court for issue of 
drect ions to the Custodian to release funds against 
the tax dues 
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Will the Minister of INDUSTRY be pleased ,o 
state 

(a)  whether the Government have signed any 
agreement  wi th  the  G o v e r n m e n t  of J a p a n  for  
development  of sma l l  sca le  and  med lum sca le  
Industry. 

(b)  l f  so, the Sallenl features thereof, and 

(c )  the time by whlch Ihe said agreement IS llkely 
to be implemented? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) (a) No. Slr 

(b )  and  ( c ) .  In  view o f  ( a )  a b o v e .  does  not  
arise. 


